
IN THE HON’BLE NATIONAL GREEN TRIBUNAL 
(PRINCIPAL BENCH AT NEW DELHI) 

 

Replication to Respondent No. 7 (in respect of their reply 
dated 09.10.2024 in compliance of Order dated 

17.09.2024) in O.A. No.  739  of 2023 

 

 

IN 

Environment Protection Society (Regd.) and Anr. 

 

Versus 

 

Ministry of Environment, Forest and Climate Change, Govt. of 
India & Ors. 

 
 
 
Respectfully Showeth: 
 
 
1. That the applicants have come before this Hon’ble NGT 

for adjudication on the prayer as reproduced below: 

“Application under section 14, 15 read with section 

18, 19 and 20 of the National Green Tribunal Act 

2010 for quashing of order (P-1) vide letter no. 

Revenue/1455 dated 07.06.2023 of Divisional Forest 

Officer, Department of Forests and Wildlife 

Preservation, Mohali and consequential actions 

where only the wood value of  standing fully grown 

green trees (to be axed) has been assessed 

arbitrarily and feloniously at an average rate of Rs. 

3752/- (Rupees Three Thousand Seven Hundred 

Fifty Two Only) per full grown green tree instead of 

actual environmental value of green trees [which is 

Rs. 74,500/- per tree  as per (P-3) and Rs. 7,10,260/- 
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per tree as per (P-4)] without taking into consideration 

(i) Loss of Production of oxygen (ii) Loss of Controlling 

of soil fertility & soil erosion (iii) Loss of Recycling of 

water and controlling humidity and Air temperature 

(iv) Loss of eco system viz. sheltering of birds, 

squirrels & insects, flora and fona  (vi) Loss of 

sequestration, i.e. removal of Suspended Particulate 

Matter, CO2, SO2 from air. 

xxxxx……” 

2. That it is apposite to reproduce para no. 4 of Order dated 

08.01.2023 of hon’ble NGT hereunder as:  

“Prima facie, the averments made in the 

application raise questions relating to 

environment arising out of implementation of the 

enactments specified in Schedule-I to the 

National Green Tribunal Act, 2010.” 

3. That further, it is necessary to reproduce para no. 5 of 

Order dated 17.09.2024 of hon’ble NGT hereunder as: 

 

“PPCB shall specifically inform, what action it 

has taken for causing adverse impact on the air 

quality in Mohali due to trees already cut by 

respondent 6 and in respect of the trees, 

proposing to cut for further widening of the 

road. It will also place on record whether it has 
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imposed any environmental compensation upon 

respondent 6 or not and if not, why.” 

4. That the reply of Respondent no. 7, i.e. PPCB is off the 

mark. The asked for information has not been provided by 

PPCB. The respondent no. 7 has intimated the average values 

of parameters of air quality.  

 The applicant submits that it is not the average value 

which matters for existence of life but it is the maximum value 

of AQI which affects the existence of life.   

 As an illustration, if at an instant, a person has blood 

pressure as 400 mm of Hg then he dies. Similarly if he has a 

blood pressure of 0 mm of Hg still he dies. But if his average 

blood pressure (400 + 0)/2 = 200 mm of Hg is taken into 

consideration then he survives. But can an average value be 

taken? So we cannot qualify/quantify the average of extreme 

figures.  

 Para no. 3 of the reply of R-7 relies only on the average 

values which is patently wrong.  AQI of the tricity of 

Chandigarh has touched the worst level of 500 during the 

recent past. Copies of newspaper cuttings are enclosed for 

assessing the gravity of the prevailing situation as Annexures 

P-10 to P-14.  

5. That it has been wrongly stated in para no. 5 by 

Respondent No. 7 that GMADA has obtained permission for 

cutting of trees from Department of Forests and Wild Life 
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Preservation. The Respondent No. 5, i.e. DFO Mohali has 

categorically stated the fact in Para No. 4 of their reply dated 

14.03.2024 submitted to hon’ble NGT which is reproduced 

below: 

That, it is submitted that, the applicant has wrongly 

stated that DFO, SAS Nagar has issued any 

permission/order for felling of said trees, whereas 

DFO has only carried out the assessment of the 

timber value of the trees and he clearly mentioned in 

said letter (P-1), that “This may not be treated as 

special permission/NOC to cut/fell the trees. Ass 

per rules, you may seek permission of the 

competent authority of your department to get 

trees cut/fell.” 

 As per documents on record of this OA, no such record of 

any permission to cut the trees from Department of Forest and 

Wild Life Preservation exists. 

6. That it is submitted that as per planning of the old 

Sectors of Mohali, all roads have metalled width of 14 meters 

and trees have been planted by the government agencies just 

on the edge of metalled portion of the road. This fact had been 

got checked from the officers of GMADA during inspection of 

the roads alongwith members of various NGOs. Any decision 

to cut the trees on road from SSP chowk to Mohali village will 

have affect on the life of approximately 30,000 trees in the old  
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sectors of Mohali. All the connecting roads from Chandigarh

were also got inspected and the width of the metalled portion

of the road was approximately the same as in old sectors of

Mohali. (\
\V
dc'l

3'ft"":'#'Ifioro ffi"W***d)

(SHRI KANT RATTAN)
ADVOCATE
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Annexure P-106
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Annexure P-117
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Annexure P-128
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Annexure P-139
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Annexure P-1410
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